FORM A
FPUBLIC ANNOUNCEMENT

{Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resclution Process for Corporate Persons) Regulations, 2016)

) i L 9 i L ] L L]
L) (] L) U L] L L) =g . L]
L o RELEVANT _E‘AHTIC;ULARS N ] " -
1. | Name of corporate debtor EBUOYAHT TECHNOLOGY CONSTELLATIONS
{PRIVATE LIMITED
2. |Date of incorporation of Corporaﬁe‘}ES—OT-ZOOY

__Debtor el S (e e
3. |Authority under which corporate|ROC Bangalore
- debtoris incorporated registered I ___________________

4. |Corporate Identity No. / Limited U45201KA2007PTCD43436
Liability Identification No. of

corporate debtor

Address of the registered office and|C-5. Rich Homes, No 5/1, Richmend Road,
| principal office (if any) of corporate Richmaond Town. Bangalore, Bangalore Morth,
debtor |Karnataka, 560025 India

_(_;'!

6. |Insolvency commencement date in! 23-08-2024 (Order received on 30-08-2024)
respect of corporate debtor
7. |Estimated date of closure of 18-02-2025

|insolvency resoiution process

8. | Name and registration number of the|Mr. Shaikh Nafis Anjum
{insolvency professionai acting as| IBBI/IPA-003/IPA-ICAI-N-00211/2018-
| interim resolution protessional :12019/12363

9. |Address and e-mail of the interim|Address: A-34 Lower Ground Floor, Vikas Puri,
resolution professional, as registered | New Delhi 110018

| _|withtheBoard N Ema;l:.sr]__.aniu[n123@grr]ai{.cgm N
10.| Address and e-mail to be used for|Address: C-4, 2nd Floor, Central Market, Lajpat
correspondence with the interim|Nagar 2, Delhi-110024

| resolution professional |Email: buoyantiechnology.cirp@rpmitra.in

| |Weblink to Submit the Claim:
|Buoyanttechnolegy.rpmitra.com

11. | Last date for submission of claims | 13-08-2024

(i.e. 14 days from the receipt of order)

12, Classes of creditors, if any, under|Home BuyerAllotiees
[clause (b) of suh-section (BA) of|
| section 21, ascertaned by the interim |

| resolution professional ) | B

13, Names of Insolvency Professionals|1. Mr. Addanki Haresh

identified to act as Authorised|IBBI Registration no.: IBBI/IPA-001/1P-

| Representative of creditars in a class| P01 064/2017-2018/11757

{Three names for each class) 2. Mr. Raghuram Manchi

IRBI Registration no.: |BBI/IPA-002/1P-

1N00840/2019-2020/12732

3. Mr. Suresh Kannan

BBl Registration no.: |BBIIPA-001/iP-P-

101434/2018 -2019/12277

|(Profile of aforementioned insolvency

{professionals are available on 1BBI website at

ht{ps:/Jibhi.gau.in/enfmselvency-prefessinnal}

14. {a) Relevant Forms ant Weblink to submit the claim:

(b} Details of authorized Buoyanttechnology.rpmitra.com

representatives ars avallable at en{rv% 1BBI: htips:.-"fibbi.g()v.inier‘n;’hameidm‘\'n\Datis

Ino.13. |Physical Address: C-4. 2nd Floor, Central

! | Market, LajpatNagar 2, Delhi -110024

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Buoyani Technology Censtellations Private
Limited on 23-08-2024 (Qrder received o 30-08-2024).
The creditors of Buayant Technology Censtellations Private Limited are hereby called upon to
submit their claims with proof on or before 13-09-2024 {i.e. 14 days from the receipt of order) to
the interim resolution professional at the address mentioned against entry Mo. 10,
The financial creditors shall submit their claims with proof by electronic means only (by clicking
1he weblink as given above). All other credilors may submit the claims with proof in person, by
post or by electronic means.
A financial creditor belonging o a class. as fisted against the entry No. 12. shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class named Home Buyer Allottees in Form CA.
Submission of falsa or misleading proofs of claim shall attract penalties.

Mr. Shaikh Nafis Anjum
Place: New Delhi {Interim Resolution Professional)
Date: 02-09-2024 1BB! Reg. No. : IBB)/IPA-003/IPA-ICAI-N-00211/201 §-2018/12363
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SOUTH EAST CENTRAL RAILWAY

SYMBOLIC POSSESSION NOTICE

General Insurance Corporation of India

Mumbai - 400 020. Tel +91-22-22867000 Fax: +91-22-22884010
E-mail: investors.gicidgicre.in | Website: www gicre.in

GIC Re

NOTICE TO THE SHAREHOLDERS OF

being sent through email.

In comphiance with applicable provisions of the Companies Act, 2013 and the rules
notified thereunder and the Securities and Exchange Board of India (Listing
Chbligations and Discloswe Requirement) Regulations, 2015, read with all applicable
circutars ssued by the Ministry of Corparate Affairs {“MCA”) and the Securities and
Exchange Board of India (“SEBI"), the Corporation has decided to convene its 527
AGM through VCIO&YM and members can participate through VCIOAVM.

The Motice of the 52 AGM alongwith the Annwal Report for the financial year 2023-
24 is baing sent only by electronic moda to those members whose email addresses
ara registerad with the Depositonies/Corporation/Registrar & Transfer Agant (RTA) in
accordance with the Circulars issued by MCA and SEBI. Members may note that the
notice of the AGM and the Annual Raport for the financial year 2023-24 will also be
availabéa on the Corporation's website www.glcre.dn and websites of the Stock

Securities Depository Limitad ('NSDL) for facilitating participation by the Members al
the AGM through VC/OAVM including remote e-votingle-voling. Detaded procedure
for 'remote e-voting 'e-voling'is provided in the Nobice of the AGM.

Members who have not yet registered their email addresses are requested {o register
the same with their DPsin casa the sharas are hald by them in elactronic farm and with
M!s KFin Technologies Limited in case the shares are hald by them in physical form

In view of the SEBI mandate for payment of Dividend only In electronic mode w.ef,
Aoril 1, 2024, Members are requested to update their KYC including bank details with
their OFs in case the shares are held by them in electronic form and with Mis KFin
Technolegies Limited in case the shanes are hald by them in physical form for timely

receiptof dividend For General Insurance Corporation of India

Sdi-

Place: Mumbai (Suresh Savaliya)

Dated: 01.09.2024 Company Secretary

Auction
Date & Time

Stall PF

o= Station Category

_ of uml:!_

Sr. Catalogue
No. No.
1

Dale: 12082024
al 1500 Hrs o
15:30 Hrs
Details of all the E-Auction Notificatons have been uploaded on websile
s Bl Asst. Divisional Commercial Manager,

South East Central Railway,
Raipur

@secrail

PRFSRE DCMFLM18
| § | South East Central Railway

7. |Estimatag date of clesure of|18-02-2025

BEEFORE THE HON'ELE NATIONAL COMPANY LAW TRIBUNAL,
HYDERABAD BENCH-II, AT HYDERABAD
A& No. 1310 of 2024
IN
CP (IB) No. 320/7/HDB/2022
IN THE MATTER OF MANJEERA CONSTRUCTIONS LTD.
Between: MANJEERA CONSTRUCTIONS LTD.

FORM A
PUBLIC ANNOUNCEMENT

__|corporatedebtar b : G g G

5. |Address of the registered office and [C-5, Rich Homes, No 51, Richmond Road,
principal office (if any) of corporate | Richmend Town, Bangalore, Gangalore Morth,

_|debtor  |Kamataka,560023Mndia

6. | Insolvency commencement date in 23-08-2024 (Order received on 30-08-2024)
respectof corporate debtor

Insolvency resolution process
E, .i";lama .ﬂ'nclun-:gi:itrﬂziﬁn ﬁqlrnher of the M. Shaiﬁh i';l-.'.!ﬁ.a i.l'lj:l.l.l'ﬁ
Ingolvemcy  professional acteng  as | IBBYIPA-003APA-ICAL-N-00211,/2018-
irterim rasolution professional {2 912363
| |{AFA validt upto 16-11-2024)
9. |Address and e-mail of the Interim Address: A-34 Lower Ground Floor, Vikas Puri,
resolution professional, a5 registered | Mew Delki 110013
_ | withthe Board | Email: sn.anjumi2d@grmail.com N
10, | Address and e-mail to be used for|Address: C-4, 2nd Floor, Cantral Market, Lajpat
cormaspondence  with  the  mierim MNagar 2, Dathi-110024
resalution prafessions Email: buayanitechiology. Clrp&rpmara.m
Weblink 1o Submit the Glaim:
| Buoyantiechnology. rpmitra.com
13-00-2024
(Le. 14 days from the recelpt of cedar)
12, |Glasses of credifors, i any, under HomeBuyer Allaotiees
clause (B) of sub-saction (GA) aof

.| Last date for submission of claims

- Registened OMica: ICIC) Bank Towers, Bandr-Kuda Camaley, Bandra (B}, Mumbal - 400051
{5-Sriavimapnt of il is Sowpeny) AUCTION CATALOGUE NOTIFICATION #1CICI Home Finance Goporate Offica  IGICIHEC Tower. AndhariKuria Fioad, B, Magar, Ardheri [E), Mumbei- 400 056,
CIN: LEF200MH1ST2GOI1E133  IRDAI REG, NO, 112 e e e e = - Branch Office : 200 floor, No: 75 0, Laxmi Visults, Fiot- A9, Salsi Road. Thills: Meger, Truchirsopati - 20018,
e e Regd. Office: 'Suraksha', 170, J. Tata Road, Churchgata, NOTIFICATION NO.: COW/G/R/Calp2024/E-1607T37T3 Dated. 28 08,2024 Wharsas

Theundersigned being fha Authorzed Officer of 12101 Home Financa Company Limied undar fhe Securtizaton, Reconsfruction of Financidl Aszstz and Enlecement aof

Zap

55

2d

urrg- Insarest Act, 2002 and in exarcse of the powers condamed under section 13 (12) read wish Rule 3 of the Security Intarest (Enfarcemant) rules 2002,
emandnchices upan e borowers mentoned betow, o repay e amount menionad indhe notice within G0 days from

s glate of recaipd of fhe sadnplice

Az e barower faled 1o repay the ameunt, notice is heredy given io the hoerower and the pubscin peneral fat e undersigned has taxen possession af the
property described heredn balow In exancise of powers confemed on himd berunder Section 134} of the sald Aot read with Rige 8 ofthe said rules on the beioe.

2 | mentkmed dates, The bormawer I particutar ard the pulllic In general 5 herely cautioned ral i dest with the sty and @y dealings withihe propesty wil be
52" ANNUAL GENERAL MEETING < n—_ rerined daes The oratar o pertcar o D puplcin g y property and 0y decings wi e property
E — . i H f the Borrowarl ‘g [ata of Demand
NOTICE is hereby given that the 52 Annual General Meeting (52 AGM) of the COM-G- . 1110, G024 5| Co-Borrower(s{ Laan ot S PR Notice/Areount n  Name o
members of General Insurance Corporation of India will be held on Thursday, 26" & | MP5-08 : = : - 1‘1] f:f]' :'::: L In' < r;:m"t Number's T T B ;:mﬁq. T e T e n‘“‘ﬂ“?g:‘gféﬂﬂ B;”":"
2 1 . T ¥ LANEranEn « MO by [¥] O r= || o "ANar 3gar, ur e -l Ay
September 2024 at 3.00 p.m. {iST) through Video Conferencing(VC)/Cther Audio E TBorowes), S Maniwaia |Trchy 1371111270 Trichy Taml Nac 620007 (RefLar o, LT RIDNNO1 1300431 Boincd B | R, 2650254 | -8
Visual Means (OVAM) 1o transact business, as st out in the Notice of the 527 AGM — {Ca-Borrawar) Wortfy: PlatNe 268, Soully. PlotNo 27 South Part, East 20 Feet Wide Read, West Piod Mo 20
A LHTRIDNO1332843. |Catect Possessan. 20-Aug-24

The sbove-mantioned bomoaens(s) guaraniars(s) ereherely mven & 30 day nofica [o-rapay the emount, else the mongeged propeariies wil ba soid on lha
expiry af 3 dakys fram the dale of pubicaton of fis Notice, ag per the provisions under the Rules and % of Securily Interest | Enforcament] Rules 2007

\Date: 02.09.2024 | Place : TAMIL NADU

Authorised Officer, ICICI Home Finance Company Limited

SYMBOLIC POSSESSION NOTICE

¢ 1CICI Home Finance

damand rolicas upon e bormawars mankoned

Registered Dffice; 1CIC] Bank Towers, Bandra-Hura Comglax, Bandra (East), Mimbak-400057.
Carporate Offica: ILIC1 HEC Tower, Andheri Kuda Road, 1B Nagar, Andhen (E), Mumbal - 400055
Branch Offica : 15t Floar, Shop Mo, 2030, TCVIGTEN-40), MG Coporabe Centra, Medsal Caliage PO, Uilear, T - B33011

¥Whareas
Theundersigned being heAuthoreed Oficer of 1C1CE Home Finance Campany Limited undar e Secuntisation, Reconstrucion of Fnancel Asssts and Enforcemant of
Sacunty nterest Act 2002 ardin exercse oftha E-'.EE canfesrad undar seclian 13 (12) read with Rule 3 of the Sacurity inlerast{Erdorceement) nifes 2002, Ezusd

kaw, {o repay thie amount mentionad in the notice within &0 days from the dete of recaiptof thesaid nolice

Az the boroaer failed o repay tha amaunl, nalice is hereby given % tha borrawer and the pubic in
property described herein balow in emandse of powars conflested an himd bar undier Sechion 134} of
mardianed dabes. Tha borrawarin particular and e public in
sulbjact ¥ the charge of ICIC] Home Finarcs Comgsany Limile

nesal that e widersigned has takan possession of tha
said At read with Fude 8 of the said rules dan tha beloe-

gmm‘al iz hesety caulionad nal todeal with the proparty and any dealings wilh (he progesdy il ba

Exchanges |2 BSE Limited and Mational Stock Exchange of India Limited at {Under Regulation & of the Insolvency and Banlkruptcy Board of India Sr | Name of the Borrower Description of Proparty | Date of Demand [ oo
www._bseindia.com and www.nseindia.com respectively. The Physical copy of the {insolvency Resolution Process for Corporate Persons) Regulations, 2016) Frig cfﬁ[fﬁﬁm t?:ﬂ Date of Symbolic Possession Hatice rmMI ||} Branch
Annual Report shall be sent io the Members on specific request. Members can attend FOR THE ATTENTION OF THE CREDITORS OF = - - ; o RETTAAT '
po d PECHIC reques. 1 |Greeshiumear S (Borrower), | MA Vetanad Vilage Medumangad Takk Thu ek Ra Sy Mo 2ITAB 2302 Tivmndrum| 1206-2024 [ Trivandrum
and participate in the AGM through Video Conferencing/Other Audio-Visual means BUOYANT TECHNOLOGY CONSTELLATIONS PRIVATE LIMITED R’fﬁ%ﬁﬂ}%%ﬁ;mﬂ%ﬁm}. ﬁﬂﬁaﬁﬁ?ﬂﬂﬂ.mm F&Fﬁl‘u’l&ﬂjﬂ:ﬂ%ﬂéﬁﬁ . [Ir roecBy- NPF‘"?FEMM&&E‘JLS?P Rs 565772 5- -
(VCIOAVM) facility only. The instructions for joining the AGM are provided in the WELEVANTPARTICULARS e e e P g
Netice of the AGM. Members attending the AGM through VC/OAWM shall be counted 1. | Name of corporate debior BUDYANT TECHNOLOGY CONSTELLATIONS i T 6o Howen) | HorsiaBOSBA (s Lo P TMOD00 et Bovmea By i Propet i G k| Rs, 600 get | B
013 ) 2. |Date of incorporation of Corporate 23-07-2007 3 Sl:nnmE-;l:]Enrrmm. ::*.‘n'r%. jl.i;%lmérfrnnura ﬁlllriqj_r;r.-.abnjljr[uu-% ?-IEEFIHH E‘;.-a Sy hv-a :‘ﬁ-ﬁm T'g“""”‘"f:. Kerala 12063024 Tn-.-a.ré.:lrnﬂ
; o o ) Debtar Tharkaman B [lo-Bommed, (65 iFef. Lan Mo WHIOICIAETETD), Bounced. By- M ufatha Property,| Rs. 1551147 82)- %
f il i | i’ | T T T T T - Simid & {Co-Barrower), Eputh; ﬁmmna- Froperty, East Gopl Property, West Bhangayl Properly. Date of
The ngﬁﬂmrﬂﬂﬂ “'ﬁ ’:"W't':'"g ’E"ﬁi = “"E}'Emc'lﬂf ‘f.mﬁ:e:j ﬁﬂ““’éf]ul“ E!.'SI:.[: 3, [Authority under which corporate|ROC Bangalors CHTVMOGO145TH70, |Possession 26 Aug ot | e il ot
s o e L TR R L S e B : debdoris incorporated, reqistered 4 |[Sudhan G{Borower),  [NA Usyazhathura Wilage: Trvandrum Taluk Re Sy No 5379 Trivandrum Kerala| 1206-2024  [Trvandrum
Aditionally, the Corporation is providing the facility of voting through e-voting system 4. |Corporate Identity. Mo, / Limilad| U&5201 KAZDOTPTCOA3436 Therkaman B {Co-Somowen) (655038 [ref Lan No. LHTVMOO001458732), Bourded By- Nomn: Sujatia Property | Rs. 5161576 8
during the AGM {e-voting). The Corporation has engaged the services of National Liability Identification No. af E_L.;'n]_ll;ﬁ Q&]F}‘-ﬂgﬁzj Eﬁﬂt;‘;s iﬂﬂ?ﬂfﬂ:ﬁﬁ. East Gopl Properly, West: Bhargavi Properly Date of

The hove-mentioned bornosarsds) guaraniors|s) are hesely geven & 30 day notica to rapay tha amount, else the n'-:unqﬁéged propariies wil be sodd on the
expiryaf 30 deys from the date of pubicationaf this Motice, 8= per the pravisians undsr the Rules 8 and Gaf Security interest [Enforcement) Rules 2002
% Date: 02.08.2024 | Place : Trivandrum

Authorised Officer, ICICK Home Finance Company Limited ./

——m WAL 1l|| |||I

Mahindra

| TTee——

1 TNk : |

HO Address :Mahindra Rural Housing Finance Ltd. Unit No 203, Amiti Building, Piramal Agastya Corporate
Park, Opposite Fire Brigade Station, Kumani Junction, L.B.S Main Road, Kurla (West) Mumbai -400 070.

Sindhanur Branch Address:-Mahindra Rural Housing Finance LDT, Chanandana Complex, 1 st
Floor, Above IDBI Bank, Kustagi Road, Sindhanur- 584128.

POSSESSION NOTICE
(Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002)

Whereas, the undersigned being the Authorized Officer of MIs. Mahindra Rural Housing Finance limited ( herein after referred as MRHFL) having its Branch office at # Mahindra Rural
Housing Finance Ltd. LDT, Chanandana Complex, 1 st Floor, Above IDBI Bank, Kustagi Road, Sindhanur- 584128....,Under the Securitization
Reconstruction of Financial Assets & in compliance of Rule8{ 1) of Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under section 13 (12),read with Rule3
of the Security Interest (Enforcement) Rules 2002, issued demand noficefs on the date mentioned against each account calling up on the respective borrower's to repay the amount as
mentioned against each account with in 60 days from the date of notice (5] date of receipt of the said noticels. The borrowerls having faled to repay the amount, notice is here by given to
the borrowerls and the public in general that the undersigned has taken possession of the property fies descrined here in below in exercise powers conferred on himher Under Section
13(4) of the saic Act read with Rule 8 of the said Rules on the dates mentiongd against each account . The borrower/s in particular and the public in generalis here by cautioned not o deal

REPRESENTED BY ITS RESOLUTION PROFESSIONAL. ... Petitioner section 21, ascertainad by the interim with the propertyfies and any dealing with the property/ies will be subject to the change of Mahindra Rural Housing Finance Ltd. For the amount and the interest there on as per Loan
AND _|resoltionprofessionad | = Agreement. The borrowers atfention is invited to provisions of Sub section (8) Section 13 of the Act, in respect of time available to redeem the secured assets.
MRS, KOTHAPALLIKRISHNA KUMART & 23 Anr, Respondents 13, | Names of Insovency Professienals 1, Mr, Addanki Haresh r -
Kind Attention: identilied to act as Authorised||BBI Registration no.. IBBIIPA-001/IP- ; Agreement No. Name of Borrower / N%?ing:rll)ite zgfiizsj:t’: And Description of the
1. VAKAVENKATESWARA RAD (Respondent No.B) Fieprecentative of creditors in a class | PO1064/2017-2018/1 1757 0 Co Borrower/Guarantors ——— : Immovable Property
2. PANDI RAMAKRISHNA RAO (Respondent No. 7) {Three names for each class) 2. Mr. Raghuram Manchi Demand Anou|  PESSSS0R
3. MR.SANAGALA KOTIREDDY (Respondent Mo.18) BBl Ragistration no.: IBBIIPA-002/IP- )
A - . : i Borrower & Co- Borrowers :- 1.DURUGAN DURAGANAGOUDA S/0 HANAMANAGOUDA, G.P/
Whereas the Petitioner has filed an |I'I1-El'|n:|m|1.':rll'}' Application nearing A Irdunﬂdu-zm'a-zu?ﬂ- 12732 1| XRESSND00294734 GOUDA, 2.RANGAN GOUDA, 21-Nov-20 Rs.371,102 | KHATANO. 80, VILLAGE - DIGNAIKNA BHAVI, TQ.
Mo, 1310 of 2024 In Company Pelition 320/ HDB/2022 before the Mational |3. Mr. Surezh Kannan 3HANUMAMMA,  4.TIMMAN GOUDA LINGASUGUR Dist: RAICHUR. Measuring
Cempany Law Tribunal, Hyderabad Banch-2 at Hydarabad under Saclion 46 BBl Registration nao.: [BBIIPA-001/1P-P- Guarantor- 5. SHIVARAJ GOUDA, Address:-| Rs-352420 | 28-Aug-24 | Property:30*40,1200 SQ.FTS, Property Boundries:
and 67 of the Insolvency and Bankruptcy Code, 2016 F/W Rule 11 of NCLT 014342018 -2019/12277 RIOH NO.74/A, DIGNAIKANBHAVI, TQ, ,\IESSTT;.L%QGEMVCEEJKGB/SD AS%'\A/G%_ ggE\BA’
Rules, 2016, wherein you have been arayed as Respondent No.6, 7 and 18 {Prafile ol aforementioned inszalvency LINGASUGUR, Dist. RAICHUR. - , -
You are hereby required to show cause on 19.09.2024, virtually/physically professionals are available on BBl websile al 5 | XRESSND00311875 [Borrower & Co- Borrowers :- DHANAVVAW/O KHETAPPA, G.P/KHATANO. 90/3,
before the said Hon'ble Mational Company Law Tribunal, Hyderabad Bench-2 I _ ittps-/ibbi.gov.in/en/insolvency-professional) 1.KATHEPPA,2. DHANAVVA, -Nov2) | Rs337.095 |yiLLAGE - MEDIKINHAL THANDA, TQ.
al Hyderabad having ils address al Corporate Bhavan RoC Hyderabad, 14. | {a) Relevant Forms and Weblink 1o subimit the claim: 3.HANUMANTHA, 4 KRUSHNAPPA 5.| Rs. 320304 27-Aug-24 LII:!GASUGUI; Dlst:SRAICHUR. Measuring F.’ropesrty:
ﬁrﬂund Jﬂ;ﬂ Elgn;l?rg?dﬁ- Naﬂﬂézbﬁmala RET:HEHF# EﬂLﬂﬂ;ﬂ-H Kriﬁhﬂﬂiﬂhl (b} Detalls of authorized rﬂﬁnmifggn!nw-r_mﬂrﬂ-mmd 4 B NUMANT B s el AL ESROAD Nom RoRD GOUTH.
agar, erabad, Telangana, , either thro authorized persanng tative | 1BBI: http=:ibbi gov.in/enhome/downdnads - ’ - ; i ' ’ ' ’ ’
or t?y a p-izi}den'acsmcatenguly instructed as to whrtﬁa refief pray&d[;ir by the .:i.mf :?E AR F?I'_-'Sinzltfl Mdreﬁnﬁ. G4, 2nd Floor Ceriral Hﬁéi%u ('\;/'UERD'E.”\'tHF/?kICTH"L'J/;NDA' Q. i ODHAKAPPA
Petitionar shall not be granted. Market, Lajpal Nagar 2, Defii -110024 ,Dist. :
Take nofice that in the case of non-appearance the Application will be heard and Molice i hesaby given that the National Cormpany Law Tribunal has ardered the commenesnsn of 3 | XRESSND00294878 | Borrower & Co-Borrowers - 1.JIVAPPA, |y v Rs.351,092 (J)EE\\//'IAITQGSIQ? TAEEMISAIT(FI)?\I’H%E/ ?:ﬁﬁxﬁoﬂg-
determined in your absence a corporate inspévancy rasalgion process of the Buoyant Technology Consteliafions Private 2.SHITAVVA, 3. AMBANNA, * Guarantor:- ' ot : ’ i
Sdj- Mail Id; cirp. mcli@gmail.com Limited on 23-08-2024 (Order received on 20124) 4 LAKKAVVA, Address:- R/O:H NO.450, LINGASUGUR Dist: RAICHUR. Measuring Property:
o : ; ; i 30-08 . Aug- 21x25, 525 SQ.FTS, Property Boundries: EAST:-H/O
Contact No: 8286241561, (MANJEERA CONSTRUCTIONS LTD) The creditors of Buoyant Technolagy Consteliations Private Limited are hereby called upoa 1o 't’:ﬁ&%&gg?t FE ;:@HTJFD{A' TQ.|Rs.315616 | 2-Aug2d | orn  WEST- ROAD. NORTH- HIO
submit their ciaims w'rllmn:rn-‘.m or bafore :IEI-I]EI-EI:I!:# (i.e. 14 days franha :;}maim of order) o LISt ' SHIVAPPA, SOUTH:-H/OAMBANNA
Ene imlenm resmuton prosessonat at the address mantioned agalnst emry No, 1§ Borrower & Co- Borrowers :- VALAPPA S/O DHIRAPPA, G.P / KHATA NO. 4/02/04,
FORM A Thi linancial creditors shall submil thair claims with praol by electranic means only {by clicking 4 | XRESSND00215588 1.VALAPPA, 2.KAMALAVVA, 21-Nov-20 Rs.359,229 |\/| | AGE - MEDIKINHAL THANDA, GRAM
(Uinder REEHMIHET'JEBI‘.'IFL!!'IE fﬂ!ﬂuﬂfmﬁﬂrg Baavd of hdia the wehlink as [I:i'l'l.:!l'" ﬂhl'-l"«'E:I & other crediors may submit the ckaims wih prﬂﬂf in PEersan, h-:" 3.DHIRAPPA, 4. SHEKARAPPA, T PANCHAYAT-KANNAL,TQ. LINGASUGUR Dist:
: WK ¥ , post or by electronic means Guarantor:- 5.KESHAPPA, Address:- Rs. 283963 =AUQ- RAICHUR. Measuring Property: 1800 SQ. FTS, Property
EINLVENGy ROSARROR Foeist (o L arpvste LRl Rapata. el A financial credtor belonging bo 4 class, as ksted against the eniry Mo, 12, shall indicate s chaice RIO:H NO.453, MEDIKINHAL THANDA, Boundries: EAST- OPEN PLACE, WEST- HIO
FOR THE ATTENTION OF THE CREDITORS OF of authorised raprasentative from among the thrae inschwancy professionals listed against eniry TQ. LINGASUGUR, Dist. RAICHUR. KEMAPPA,NORTH:-LAND, SOUTH:-ROAD.
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A __ RELEVANT PARTICULARS Ner. Shaikh Nafis Anjum 3.RAMASINGH, 4.LAKSHMIBAI W/O o7.Aug24  |PANCHAYAT-MARALADINNI, TQ. LINGASUGUR
L. |Reme of copote deblor |\ R F EoIES PRRRIE LMITED. Place: New Delhi (Intenim Resolution Professianal) RAMASING, 5.RAMESH $/0 |Rs.588634 % |bist: RAICHUR. Measuring Property: 48X29.5, 1416
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__|tentiication No_of coporatedetdor | . SUNIL AGRO FOODS LIMITED HASANTHISAB, ~ Address:-R/O:H WEST:-ROAD, NORTH:-ANGANAWADI,
5. |Address of the registered office ard S5-45; AAGH| TOWERS BASHEEREAGH. HYDERABAD, ; NO.120, DIGGINAYAKA BHAVI, TQ. SOUTH:-REVAPPANARAYANI
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Subrmigsion of false of masleading proods of alaim shall altract penalties,

Date: 020420234
Piaca: Mumbai

MNarme and Signatureof Interirm Resoiution Prafessional
Vilay P Lulla
IBEI Risgn Mo, FBEI/IPA-GDL/IP-POO323, 20017 -18/10593
AFRA AN 0REE/02M RT3/ 10GEL2: Valikd T 18.12. 2024

IMPORTANT

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
fransactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending

any monies or entering into any agreements with ik Bl iy Bt
Date: 2 September, 2024 (M. No: A73126) n—

advertisers or otherwise acting on an
advertisement in any manner whatsoever.

holding shares in physical mode are ‘requested to fumish their email
addresses and mobile numbers with the Company's Registrar and Share
Transfer Agent (RTA)Integrated Registry Management Services Private
Limited to irg@integratedindia.in, The notice of 36" AGM and Annual Report
2023-24 will also be made available on the Company's website, at
www.sunilagro.in, BSE Limited at www.bseindia.comand on the website of
COSL atwww.evolingindia.com.

The remote e-voting period commences from 22 September, 2024 (2:00
AM) and ends on 24" Seplember, 2024 (5:00 PM.). The e-voting module
shall be disabled by CDSL thereafter, Those Members, who shall be present
in the AGM through VCIOAVM facility and had not cast their votes on the
Hesolutions through remote e-voling and are otherwise not barred from daing
50, shall be eligible to vote through e-voting syslem during the AGM. A
Member may participate in the Meeting even after exercising his right to vote
through e-voting but shall not be allowed fo vote again at the Meeting. The
detailed procedure and instruction for remote e-voling and e-vating for the
AGM are given in the notice of the 36 AGM.

The Register or Members and Share Transfer Books or the Campany will
remain closed from Thursday, 19" September, 2024 to Wednesday, 25°
September, 2024 (both days inclusive) for the purpose of AGM,

Shareholders will have an opportunity to cast thelr vote remotely on the
business as set forth in the Notice of the AGM though electronic voling
system. Additionally, the Company is providing the facility of voting through e-
voting system during the AGM. The manner of voling remotely for
shareholders holding shares in dematerialized mode, physical mode and for
shareholders who have not regisiered their email addresses is provided inthe
Notice to the Sharehoiders.

For Sunil Agro Foods Limited

financialexp.epapkin

Date :02-09-2024
Place:Sindhanur

Sd/-Authorized Officer
Mahindra Rural Housing Finance limited
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|, IBRAHIM KHAN ALIYAS SUHAIL KHAN,
Slo. NAWAB ABBAS KHAN resident of No.
3, East Street, C/o. Ali Raza Store,
Neelasandra, Annayappa Garden,
Viveknagar Post, Bangalore South
Bangalore- 560047, have changed my name
from IBRAHIM KHAN ALIYAS SUHAIL
KHAN QURAESHI to IBRAHIM KHAN
ALIYAS SUHAIL KHAN, vide affidavit dated
30/8/2024 sworn to before K.V.Mani
advocate and notary Bangalore.

|, GOVINDA NAIKA CHANDE NAIKA (Old
Name), S/o CHANDE NAIK, Aged about 54
years, Resident at AIVARLAHALLI,
KANEVENAHALLI POST, PAVAGADA,
TUMKUR, KARNATAKA-561202,
PRESENTLY CAMPED AT BENGALURU CITY,
declare that | have changed my name from
GOVINDA NAIKA CHANDE NAIKA (OId
Name) to GOVINDA NAIK (New Name),
henceforth | shall be known and called as
GOVINDA NAIK (New Name) for all my
personal, official & legal purpose, vide
Affidavit dated : 31/08/2024 before Notary
L.GOPALAKRISHNA, at BENGALURU

IN THE COURT OF THE SMALL CAUSES
JUDGE AT BENGALURU CITY
S.C. No. 919/2023
BETWEEN: Indian Overseas Bank,
Koramangala Branch, No.12, MPD Towers,
Industrial Main Layout, Koramangala V Block,
Bengaluru-560095. Rep by its Manager, Smt.
Vengada Jhansi Rani. ... PLAINTIFF
AND: Sri. Lingaiah and another ...
DEFENDANT
NOTICE/SUMMONS TO HE DEFENDANT
No.1 &2
To, 1. Mr. Lingaiah, S/o. Lingegowda, aged
about major, Residing at No.23(2), 4th A Cross,
Vinayaka Layout, Nayandahalli, Bengaluru
South Bengaluru-560039. (Borrower)
2. Smt. Puttamma @ Puttalakshmamma,
W/o. Lingaiah, aged about major, Residing at
No.23(2), 4th A Cross, Vinayaka Layout,
Nayandahalli, Bengaluru South, Bengaluru-
560039. (Guarantor)
WHEREAS the Plaintiff has filed a suit for
recovery of money for a total sum of Rs.
1,69,980-00/- (Rupees one lakh sixty nine
thousand nine hundred and eighty only) along
with cost, current and future interest on the
suit claim at 11.35% p.a against the
Defendants.
Take Notice that you have to appear before this
Hon'ble court on day of 01-10-2024 at 11:00
A.M either in person or by Pleader duly
instructed to answer all the material questions
in the plaint. If you fail to appear on the date
mentioned above then the case will be heard
and decided in your absence.
Given under my hand and seal of the court on
this 20/08/2024
By order of the Court, Assistant Registrar,
Court of Small Causes, Bangalore
M.K. SHIVARAM, Advocate
#138, Ground Floor, 2nd Main,
Seshadripuram, Bengaluru-560 020

SHANTHINAGAR HOUSE BUILDING
CO-OPARTIVE SOCIETY LTD.

No. 147, “Vasavi Complex”, 2nd Floor,
Bangalore —

st Main Road, Seshadripruam,
0 020,

“GENERAL BODY MEETING NOTICE”

147, “Vasavi Complex”,

Notice is hereby given to all Members of Shanthinagar HBCS Ltd. No.
2nd Floor, 1st Main Road, Seshadripruam,
Bangalore — 560 020, that the Annual General body Meeting of the
society for Co-operative year 2023-24
23.09.2024, Monday at 11-00 A.M. at the registered office of the society.
The Notice, Agenda along with necessary enclosures are dispatched
through post and also displayed in the notice board.
received the notice, they may collect the same from the society office in
all working days. Members are requested to attend the meeting.

By the order of the Board of Directors.
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Sd/-
Secretary.
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Supply of Frozen Culture for a period of
1 | Two years to KMF Milk Unions/Units 9,57,000/-
(International Units)
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IN THE COURT OF THE HON'BLE Il
CIVIL JUDGE (Jr.Dn) AT NANJANGUD.
0.S. No.269/2020.

Plaintiff : Smt. Geetha G. D/o Late
Gurusiddappa and Javarajamma, W/o
Sri.Rajanna, Now R/at No0.694/5,
Vidyanagar, Helavarahundi, T.
Narasipura Town and Taluk, Mysuru

District.
V/S

Defendants : Sri. Rajanna and
Others.
Propose defendant :
5. Smt Nagalambika w/o murthy,
#325 Kalkunda, Nanjangudu (T)

PUBLIC NOTICE
That the above plaintiffs filed a suit
against the Defendants for the relief
partition and separate possession.
Now the above case was stands and
posted for summons to propose
defendant stage, hence you are
hereby called up on to appear before
this Hon'ble court in person or
through vyour legal counsel on:
24102024 at 1.00 AM, if failing
which the above case will be proceed
in accordance with law by placing ex-
parte. This notice was published in
the news paper of Hosadingantha at
Mysuru. Given under my hand and

seal on thi 29.08.2024 day at
Nanjanagudu.
SCHEDULE '

Land bearing Sy.N0.305/1, measuring

3 Acres, situated at Kalkunda Village,

BiligereHobli, Nanjangudu Taluk:
SCHEDULE '2'

Land bearing Sy.N0.305/1, measuring

1 Acre, situated at Kalkunda Village,

BiligereHobli, Nanjangudu Taluk:

By order of the court
HON'BLE II CIVIL JUDGE (Jr.Dn)
AT NANJANGUD.

Advocate : Vishwaroopa. S,
Off: Room No.1, Bajjanna Lane,
Behind Maramma Temple,
Chamarajapuram, Mysore.

IN THE COURT OF THE HON'BLE Il ADDL
CIVIL JUDGE and J.M.F.C. AT MYSURU.
0.S. No.1582/2022.

Plaintiff : Sri. H.Mahadeva and others.
V/s
Defendants : 1. Sri. L. Mahadevaswamy
and others. 2. Sri. L Ramu S/o Late

Rajanna, Aged aobut 37 years,
3. Sri. Nagesh S/o Shivananjappa,

Aged about 22 years, Both are R/at
Lalithadripura, Varuna Hobli, Mysuru
Taluku PUBLIC NOTICE
That the above plaintiffs filed a suit
against the Defendants for the relief of
as prayed in the Pliant. Now the above
case was stands and posted for
summons stage, hence you are hereby
called up on to appear before this
Hon'ble court in person or through your
legal counsel on : 25/09/24 at 11.00 A.M,
if failing which the above case will be
proceed in accordance With law by
placing ex-parte. This notice was
published in the news paper
Hosadigantha at Mysuru. Given under
my hand and seal on this hand and seal

on this 20/8/24 day at Mysuru.

‘A’ SCHEDULE PROPERTY
The Property land bearing Sy No.6/6
measuring 10 gunta situated at
Lalithadripura Village, Varuna Hobli,
Mysuru Talukbounded on: East by: Land
belongs to Ningamma, West by : land
belongs to defendants, North by : Road,
South by : property belongs to Rajanna.

'B' SCHEDULE PROPERTY
The Property land bearing Sy No.6/6
measuring 7 and %2 guntas. out of "A"
SCHEDULE PROPERTY situated at
Lalithadripura  Village, VarunaHobli,
Mysuru Taluk bounded on East by :
Remaining property of Plaintiffs, West
by : land belongs to defendants, North
by : Road, South by : property belongs to
Rajanna.

By order of the court
Chief Ministerial Officer
Civil Judge & JMFC Court Mysoru.

Advocate : Vishwaroopa. S, Off: Room
No.], Bajjanna Lane, Behind Maramma
Temple, Chamarajapuram, Mysore.

PUBLIC NOTICE
My client intends to purchase the
below mentioned "Schedule
property" from Smt. Lakshmamma,
W/o Late. M Nagaraju and her
childrens Smt. Vidya, and Sampath
all are residing at No. 1-1, 5th Cross,
A G Block, NR Mohalla, Mysore.
Originally the Schedule property
and it's larger extent of site number
112, then agricultural block, NR
Mohalla, Mysore was allotted by
then CITB, Mysore infavour M.S.
Muddappa vide it's allotment letter
dated: 29.10.1948. Late. Muddappa
died intestate leaving behind his
childrnes Ramalingappa, M Nagaraju
and Mahadevamma as the heirs to
succed entire estate owned and
possessed by him, On 28.01.2014
Smt. Mahadevamma D/o Muddappa
M Nagaraju have executed a
registered release deed releasing
her interest infavour of
Ramalingappa the same was
registered as document number
MYE-1-10220-2013-14. On
31.08.2021. M Nagaraju died
intestate leaving behind the above
mentioned person (sellers) as the
heirs to succed entire estate. On 31-
8-2021 Ramalingappa and wife and
childrens of Late. M Nagaraju have
affected a registered Partition of
the property owned and possessed
by Late. Muddappa and the same
was registered as document
number MYE-1-04206-2021-22
stored in CD number MYED772 of
Book | before the offie of the Sub
registrar, Mysore East, Mysore.
Under the parttion Schedule B
Property was fell to the share of
the family of Late. M Nagaraju.
Hence this notice if any person/s, or
the family members of Late.
Muddappa, M Nagaraju or
Ramalingaiah or Mahadevamma,
their heirs, agreement holders, or
any body claiming any 22013 sort of
right, title, interest, charges or
claims or any suit is pending on the
above mentioned land or Schedule
property of any kind whatsoever
nature over the notice "Schedule
Property" please do notify the
same to the under signed within
Seven days from the date of this
public notice, attaching all the
relevant documents substantiating
such right and claims. If, no such
objections are received within
Seven days, my client will proceed
to purchase the Schedule property.
After the expiry of the said Seven
days notice period, my client shall
be at liberty not to entertain any
complaint or claims.
Schedule Property
All taht is house property bearing
number 112/A, L-1/1A, 112/B-1 New
No. 1/1B-1, (old property number 112,
L-1/1,112/B New No.1/1B) situated at
4th Cross, (St. Mary's Road and
Tank Road of West cross Road),
A.G.Block, N.R.Mohalla, Mysore site
measuring East to West 12.801626
meters, North to South 6.100813
meters totally 91940446 sq mtrs
and constructed thereon 8197 sq
meters Madras RCC and Red oxide
floor building and the property is
bounded on East by Property
number remaining property of door
number 112, L-1/1, 112/B New No.1/1B,
West by Road, North by
Conservancy afterwards
Mohankumar property and South
by remaining property number 112,
L-1/1, 112/B new no.1/1B afterwards
property of Krishna Singh.
SUBRAMANYA. J,
Advocate, N0.890/4,

1Floor, 1 Main, Lakshmipuram,
Mysore-570004. Ph N0:9844154581.

Email:advocate.subramanya@

gmail.com

Place : Mysuru, Date : 01.09.2024.

We, Mr. T.G.SURESH, and Mrs. INDRA
SURESH, Residing at NO.131/1, 24TH
MAIN, PIPELINE ROAD, J.C.NAGAR,
KURUBARAHALLI, CAUVERY NAGAR, LAST
BUS STOP, BENGALURU-560086,
KARNATAKA, declare that we have
changed the name of our Minor Son from
SUHAS PREETHAM.T.S. (Old Name) to
GOKUL GOWDA.T.S. (New Name),
henceforth our Son shall be known and
called as GOKUL GOWDA.T.S. (New Name)
for all his personal, educational, official &
legal purpose, vide Affidavit dated:
31/08/2024 before Notary
GANGARAJU.B.N. at BENGALURU.

I, NAINA BAINDUR D/o. Bangari
Balayya Baindur Aged about 46 years,
residing at No. 3047, 3rd Floor, Roshan
Gardenia, Poornaprajnya Layout, 36th
Main, Uttarahalli, Bangalore 560061,
have changed my daughter's name
from SHUBALAXMI VINAYAK to
SHUBA BAINDUR, vide affidavit dated
30/8/2024 sworn to before N.Nagappa
advocate and notary Bangalore.
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PUBLIC NOTICE

This is to inform the General Public that my
client Sri. Srinivas .K, S/o Sri. Krishnappa,
residing at No.30, 2nd Cross, Ayyappa
Garden, Adugodi, Bengaluru-560 030, has
lost/misplaced the original sale deed
pertaining to Dry Land bearing Sy. No.
108/P11, measuring an extent of 1 Acre,
situated at Thindlu Village, Sarjapura Hobli,
Anekal Taluk, Bengaluru Urban District,
having acquired the same under a registered
Sale Deed dated: 19-10-2006, registered as
Document No. ANK-1-23975/2006-07,
Book-I, stored in C.D. No. ANKD 168,
registered in the office of the Sub-Registrar,
Anekal and land bearing Old Sy. No. 108/P7,
New Sy. No. 217, measuring 0-13 Guntas,
situated at Thindlu Village, Sarjapura Hobli,
Anekal Taluk, Bengaluru Urban District,
having acquired the same under a registered
Sale Deed dated: 22-09-2008, registered as
Document No. SRJ-1-01081/2008-09,
Book-I, stored in C.D. No. SRJD 19,
registered in the office of the Sub-Registrar,
Sarjapura, Anekal Taluk. He lost the Original
Sale Deeds dated: 19-10-2006 and Sale
Deed dated: 22-09-2008 while he travelling
in Bus in spite of his best efforts the above
said original documents so far have not been
traced out, in this regard my client has
lodged a two police complaints through
Online on 31-08-2024, but the same is not
traced out so far. If anybody is having
custody over the above mentioned
documents or finds the same, they shall
communicate/contact me with original Sale
Deeds and handed over the same to me.

SRI RAGHUNATH, Advocate
No.46, G.B. Market, Susheela Road,
Chikkamavalli, Near Lal Bagh West Gate,
Bengaluru-560 004. Mob: 98805 20780.

BEFORE THE NOMINEE OF THE DEPUTY
REGISTRAR OF CHITS, FIRST ZONE,
MARGOSA ROAD, MALLESHWARAM,
AT BANGALORE
DISPUTE NO. DRB-1/CFS/35/2024-2025
DISPUTANT: M/s. MNK CHITS PRIVATE
LTD.,Registered Office at No. 506/B,
11th Cross, Nagapura Main Road,
Mahalakshmipuram, Bengaluru-560 086.
Represented by its Foreman and Branch

Manager, Sri. Mahadeva Swamy. R
OPPONENTS: Mrs. Rekha S. R and Others
01. Mrs. Rekha S. R W/o Rajan K.R, # No.
40, 12th Main, J. C. Nagar, Kuruburahalli
Bengaluru-560 086.

02. Mr. Rajan K. R S/o Ramakrishna
Raju, No. 40, 12th Main, J. C. Nagar
Kuruburahalli, Bengaluru-560 086.

03. Mr. Vinaya Kumar. R S/oRajan K. R, No.
40, 12th Main, J. C. Nagar Kuruburahalli,
Bengaluru-560 086.

“NOTICE TO THE OPPONENT’s
NO.1,2&3”

Whereas, the Disputant has filed the
above dispute under Section 64 of the
Chit Funds Act 1982, before the Deputy
Registrar of Chits, First Zone, Bengaluru
for recovery of Rs.9,08,729/- along with
interest at 24% per annum and the Court
Costs from the Opponent’s.

Whereas the Deputy Registrar of Chits
First Zone, Bangalore, has appointed
me as his nominee and referred the
above dispute to me for adjudication and
disposal.

The Opponent No.1,2 & 3 named
above are therefore, hereby directed to
appear before this authority in the Office
of Disputant “No. 506/B, 11th Cross,
Nagapura Main Road, Mahalakshmipuram,
Bengaluru - 560 086. on 24/09/2024 at
03.00 P.M, if they wish to contest the
above case, with all relevant documents
failing which the above dispute will be
decided as per law in their absence.

Given under my hand and seal on
29/8/2024 at Bangalore.

(SRI. SOMASHEKARAIAH. G)

NOMINEE OF THE DEPUTY REGISTRAR

OF CHITS - FIRST ZONE, BANGALORE

TIIW 58¢ WP WP I 1Y
msamacscasc s mﬁmowwe
& WOr® QXF. TO 1 14/2024

©23T3e0se: 1) 5055;‘»3 F0e0 SetF BRTOD,
IR 69 T, 2) &oﬂmér, ——
mdm DNB[P 4] [IE, WD WoR:
eﬁ&y 3RTe0 D, ﬁ»uu “RBrewe,
séwﬁd e,u*&, =73 2. —Qeh -
Bmoriorsdh: 1) Rpedrad, doe0 ziiusmc&;
HRRD 49 B[R, uGCSuma} oD, 3030
vozi BONRT BREWY, Lirwmﬁ?&&vy
PORV. 2) oKW, VT Seer cixazzo&
I 53 I F &ﬁavsa’% BRT; \)orra
3RD BRCWY, féo zme,mx TR
=g, 3) zsozswe &reo BRRTIHT, BT
38 mHF, ?,.gdmcmﬁwas%« R, o.\.masv
TRewY, TR POR, 3,3‘& D zﬁt
B smé
= aut/od étms lée Slataenieielislel«]
TR 23 ©BFmRos 308 Ser. RGO,
OB Lmos: 03/09/2017 Tow =085
wca% ATBOORF|TY LIw0oF: 16/07/2014
TOT WIRLIT DF 03RF FTEd TITT)
PORFNZRRYID BT B WG,
VT HITVTTOTY FREXT S8
NITHFTTY, TIwe B, §RO [T, P
moﬁ?ec@g@ 33 :‘xs%ow OB 03,1
?’c&daa‘é 331 BRBO, T3 IR
m@ S0 am‘o‘o‘m’if‘ B Bewow
SRETRIRND  Tone U‘?ozzo“dﬂwi
W3 eY oITR mﬁm‘ao =2 NOZ./CCS

Be3osRDTTR  W,F cmr:iom ownd
TOTAITTT Y udm Stems
QWTECR  AFY, MOIBOOHT  D00T

17 09-2024 Tow
VP T FEewU

ANHOIRT  DZ00T:
Dy AoTInde

T | sndra%s wom Omos

TOODFATRF BT AW CTBI,
TONR VT wdtes ﬁodim@meddd Be3e.
2f VRS VTO TOWHoW RRUNIFIST TeFEF,
FDURP)T BRIVt DORD DHOIINT 8BS,

18.02.2025

mz;%o:ﬁd Qrerod B 3TTTON FODF
b | avFems Aanam 53708 8%
) Jnconed Foss,

B Fes® Fpen® wors®

2WWR/D2R-003 /00D-DANRV-D*—00211
/2018-2019/12363
(22T 16.11.20243TTR SFNTHIT)

9, [F0oBECHY BReoTRANATOS T3
FoD q)a.,;dm TOORE Zo:if—'éwd

z’aosiszwwmeba/éﬁ‘océc‘/dreoﬂmd/oz/2024—25 Qmoos: 31.08.2024

BOSRCLEORT TFL

2024-255¢ AO8QYe WL DT0 WowTEOW WRUIWIL® WFE,

BRI me)mooxéﬁ, 2,000 JIRFT OBIOR @R

B}

BIW B FTOR

FB0D GHOT/FOBEDF VWOFF NTRY, ATWTILD WRBLO TIVF 3T
FMOO0I  THTITE JORNTPTING TFTT 83 [YMOORTY
BREOTOONATVT/ MHERTOTINPOT FoF s ABF WAT FONBHNEY
BBLR TORQ-TPEF TNV TuTHO BT HOBT NI,

emdm‘mﬂd.

@otow® xos3:ZAK/2024-25/IND0041

. TRAFT WO BRT

Swe.08n¢Q: Rs.90,25,919.00 a.00.8. 203 Sw.R¥Y(10%3.2.

droso): Rs.9,02,592.00
& Homo WL

Z@oox  https://kppp.karnataka.gov.in

Q oajéé)dogd BOBT® QJTINR fa—jﬁméddaowmg SRRl NEY

Qme0s: 30.08.2024,

3RJOD Qdmwos: 19.09.2024 moRome 4.30

noE=dnesods e 0BT T030E deos: 20.09.202450000%00
435 Ro¥R SRsHFE VF WoroT doodwm Dmeos: 21.09.2024
TO0PN0T® 4.36 NOLZORD 5036%&;& QBTN Y-BeeFr I
TIDT AORT oW TFLHOWOT B[HOIDWIIT.
B /— TONTATREDT JRFCITD, TONR LI e.-)d:'aé zﬂodim@mb,
o BC® VTR0 RBETCONWRRWIST T, TR
BRIIHEIPDORD DWOIENTRG.

30.50.80.9/QWOHVNRT/2024-25 /3T Q020 /5TP 2. 8083, /237

ASRTT FITAT FHD B 2607

QT 2-34 TYNT J© VOB, LTI O,
BRIOY 110018
-ee®: sn.anjum123@gmail.com

mqiécsd AeaFod aiega’dmh FODF
ARFOAT FRPT adgmdmi
TOTIFID QPR WH) B-e* AW

QWR: -4, 23 BB, oW TR,

TS INT 2, IBO-110024

g-heer: buoyanttechnology.cirp@rpmitra.in
gcwnm_l 105w FwrOose:

uoyanttechnology.rpmitra.com

a9 R8T 8RB0 OmO

13.09.2024
(ond wde3 g 30wor 14 BIND)

mq}csu ABTI0 T, $TOH
' zje)@eia,odoé 237 21, Tz AT 6()
R (2) @m‘n TOMTY INF A

I DOeRSH Bowsmesd

00T JNFS WOMTT BEQMTN
. | RODFATF &I BORT BT
AT FSHCT BAD

@ S Bse)

1
by
&
2.
by
@
3.

bl

&t wgBod BT

VRN JRCOTE F0.: VWRD/D-001/0&-
01064/2017-2018/11757

& Sphoesd wHoy

VR0 30¢0RE F0.: VRWD/2D-002 /28—
°00840/2019-2020/12732

b 2Be® BeR°

zﬁw m\ozﬁrg 30.: RRRN/D2R-001/0&-2—

01434/2018-2019/12277
(d)eef 29T DTYSIT 33«.46!5 QRN :)mm

&.? (https://ibbi.gov.i

yP

RS@ ei;a:)d

(2) BRT IRINW

Fes ey, IO [FO0F:

(R) ©RTZ TSIOOH DITTD
J0.1309 IRRBATOZ OF

y.rpmitra.com

mw.m https: //lbbl gov.in/en/home/downloads
P88 IYOR :
[RICEF, 0TS INT 2, SEO-110024

-4, 23 DIA, ~OE&®°

ST

:)rrcm

BEFORE THE NOMINEE OF THE DEPUTY
REGISTRAR OF CHITS, FIRST ZONE,
MARGOSA ROAD, MALLESHWARAM,
AT BANGALORE
DISPUTE NO. DRB-1/CFS/34/2024-2025
DISPUTANT: M/s. MNK CHITS PRIVATE
LTD.,Registered Office at No. 506/B,
11th Cross, Nagapura Main Road,
Mahalakshmipuram, Bengaluru-560 086.
Represented by its Foreman and Branch

Manager, Sri. Mahadeva Swamy. R
OPPONENTS: Mr. Venkatesh. G

01. Mr. Venkatesh. G S/o Govindaiah,
Manne  Past  Thmagondlu  hobli,
Nelamangala Taluk, Bangalore Rural Dist
562 132

“NOTICE TO THE OPPONENT NO.1”

Whereas, the Disputant has filed the
above dispute under Section 64 of the
Chit Funds Act 1982, before the Deputy
Registrar of Chits, First Zone, Bengaluru
for recovery of Rs.4,46,065/- along with
interest at 24% per annum and the Court
Costs from the Opponent’s.

Whereas, the Deputy Registrar of Chits
First Zone, Bangalore, has appointed me
as his nominee and referred the above
dispute to me for adjudication and
disposal.

The Opponent No.1 named above are
therefore, hereby directed to appear
before this authority in the Office of
Disputant “No. 506/B, 11th Cross,
NagapuraMainRoad,Mahalakshmipuram,
Bengaluru - 560 086. on 24/09/2024 at
03.00 P.M, if they wish to contest the
above case, with all relevant documents
failing which the above dispute will be
decided as per law in their absence.

Given under my hand and seal on
29/8/2024 at Bangalore.

(SRI. SOMASHEKARAIAH. G)

NOMINEE OF THE DEPUTY REGISTRAR

OF CHITS - FIRST ZONE, BANGALORE
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BEFORE THE NOMINEE OF THE DEPUTY
REGISTRAR OF CHITS, FIRST ZONE,
MARGOSA ROAD, MALLESHWARAM,
AT BANGALORE
DISPUTE NO. DRB-1/CFS/33/2024-2025
DISPUTANT: M/s. MNK CHITS PRIVATELTD.,
Registered Office at No. 506/B, 11th Cross,
Nagapura Main Road, Mahalakshmipuram,

Bengaluru-560 086.

Represented by its Foreman and Branch
Manager, Sri. Mahadeva Swamy. R
OPPONENTS: Mr. Rajan K. R and another
01. Mr. Rajan K. R S/o Ramakrishna Raju,
No. 40, 12th Main, J. C. Nagar, Kuruburahalli
Bengaluru - 560 086.

02. Mrs. Rekha S. W/o Rajan K.R, No.
40, 12th Main, J. C. Nagar, Kuruburahalli
Bengaluru - 560 086.

“NOTICE TO THE OPPONENT’s NO.1 & 2”

Whereas, the Disputant has filed the
above dispute under Section 64 of the
Chit Funds Act - 1982, before the Deputy
Registrar of Chits, First Zone, Bengaluru
for recovery of Rs.14,58,740/- along with
interest at 24% per annum and the Court
Costs from the Opponent’s.

Whereas, the Deputy Registrar of Chits
First Zone, Bangalore, has appointed
me as his nominee and referred the
above dispute to me for adjudication and
disposal.

The Opponent’s No.l & 2 named
above are therefore, hereby directed to
appear before this authority in the Office
of Disputant “No. 506/B, 11th Cross,
Nagapura Main Road, Mahalakshmipuram,
Bengaluru - 560 086. on 24-09-2024 at
03.00 P.M, if they wish to contest the
above case, with all relevant documents
failing which the above dispute will be
decided as per law in their absence.

Given under my hand and seal on 29-08-
2024 at Bangalore.

(SRI. SOMASHEKARAIAH. G)
NOMINEE OF THE DEPUTY REGISTRAR OF
CHITS - FIRST ZONE, BANGALORE
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